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CENTRAL ADI'1INISTkATI\JE TRIBUNAL 

BANLALORE 

DATEJ THIS THE 30TH DAY OF APRIL, 1987 

Han' ble Shri. Justice K.S. Puttasuamy, \iice-Chairman 
?resent: 	 and 

Han' ble Shri L.H.A. Fego, Member (A) 

REV IEJ APPLICTION NO.36 OF 1987 

1. Shri K.S. Padinariabha Raa, 
S.S.O. Gd.I, 
Controllcratô of Inspction 
Power System, 
W. Palyam PU, 
Bang a 10 r a -6. 

2. P.L. Chenniaprjan, 
S.S.O. Gd.I, OIL, 
3angalore-6. 

3. P.N. Labru, 
S.S.C. Gd.I, 
Ccntrcllerate of Inspection 
Power Systems 
Bangalore-6. 	 .... Applicants. 

( Shri S. Ranganatha Jois, dvocate) 

V. 

The Union of India reresented 
by its Secretary, Defence Production 
Ministry of Defence, 
DH, New Delhi-li. 

The Director Leneral of Inspection, 
Dept. of Defence ProdLction (ADM 6 8), 
DI, New Delhi-li. 

3. K.L. Chugh, P.Sc, 0, SDCC, 
Directorate of Pro::Juction & 
Inspection Electronics (Diii) 
DH, P.O. New Delhi-li,. 

4. K. Syed Mustapha, 5.5.0. Gd.I, 
inspectorate of Electronics, DLI Coiplex, 
Pazhavanthagi1 P.O. MaJras-114. 

S. P. Chandra, S.S.O. Gd.I, 
- 	Directorate of StandarJization, 

DHQ P.O. New Delhi-li., 
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6• \•j• icaJasnukarn, 	.S.L. Gd.I, 
Chief Inspectorata of iarshio Equipments 
275, RajamahaJ. Ji1as Cxtn. 
Janalore-8O. 

'7. D. Moses Solvamani, S.S.O. UiJ.I, 
kgicnal Data 8ank, 
Controller&te of Lnsneoticjn Armaments, 
K L r k e 
Pune. 	 •1• Respondents 

(Shri M.S. Padmarajaiah, Senior Standing Counsel 
for Central Covernment) 

Reviw aeplicaflon coming on for hearing this day, 

\Jico—ChaijThn ma::ie the following. 

ORDER 

Shri S. Rananatha Jois, learned Counsel for the 

applicants,' in our opinion, very rightly seeks permission 

o withdraw bole a'l.tcatjcn with liberty reserved tc 

institute Contempt of Court proceedings under Section 17 

of the Administrative Tribunals Act, 1935. Permission 

souuht for is granted. Kr3v10w aoDlicatiori is rejected 

as withdrawn. No costs. 
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Member (A) ' 
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